
Government ol Jommu ond Koshmlr
Flnonce Deportmenl

Clvll Secrelorlot, Jqmmu/ Srlnogol

NOIIFICATION

Jommu 7th of April, 2026

s.o. lsl .- ln exercise of lhe powers conferred by seclion 154 ol the

Jommu ond Koshmir Goods ond Services Tox Act. 2017 lAcl No. V of 20171, the

Government, on the recommendotions of the council, hereby mokes lhe following

rules furlher lo omend the Jommu ond Koshmir Goods ond Services Tox Rules, 2017,

nomely: -
1 . Short tllle ond commencement' (l ) These rules moy be colled os the Jommu ond

Koshmir Goods ond Services Tox (Fiflh Amendment) Rules, 2025.

(2)Theyshollbedeemedtohovecomeinloforcewitheffectfromthelstdoyof
Febrvory , 2026 .

2. ln lhe Jommu ond Koshmir Goods ond Services Tox Rules, 2017 (hereinofler

refened to os the soid rules). ofler rule 3lc, lhe following rule sholl be inserted,
nomely: -

"31D. Volue of supply ol goodt on bosls ol reloll sole prlce. ' (l) Notwiihsionding

onything contoined in the provisions of lhis Chopter. the volue of supply of goods

beoring lhe descriplion specified in column (3), folling under the conesponding

Chopter/ heoding/ sub-heoding/ loriff item specified in column (2), of the Toble

below, sholl be deemed io be lhe retoil sole price declored on such goods, less ihe

omounl of iox os opplicoble, nomely: -

Toble

2. The omount of opplicoble tox referred to in sub-rule ( l) sholl be
determined in the following monner, nomely: -

Dercllpllon ol Goodshopter /
Heqdlng /

Sub-heodlng /
Torlll llem

(3)(2)

Pon mosqlor06 90 20

Unmonufoctured lobqcco; iobocco refuse [olher thon lobocco leoves]

Cigors, cheroots, cigorillos ond cigorettes, of tobocco or of tobocco substitutes

Other monufoctured lobocco ond monufocl
"homogenised" or '?econsliluled" tobqcco; tobocco exlrocls ond essences (ol

lhon biris)

ured lobocco subslilute

Producls contqining lobocco or reconsliluied lobqcco ond
intended for inhololion withoul combuslion

Products conloining lobocco or nicotine subslilules ond intended for inholo

wiihout combusllon
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Tox omounl = (Reloil sole price X rox rote in % of opplicoble loxes) / (100+ sum ol
opplicoble iox role).

Explonolion. - For lhe purposes of ihis rule, -

o. "opplicoble lox" meons IGST or CGST or SGST or UTGST os ihe cose
moy be.

b. "reloil sole price" meons lhe moximum price declored on goods ol
which such goods in pockoged form moy be sold to the ullimole
consumer ond includes oll toxes, dulies, surchorge or cess by wholever
nome colled;

c. where on lhe pockoge ol ony specified goods more lhon one reloil

sole price is declored, lhe moximum of such retoil sole price sholl be
deemed to be lhe reloil sole Price;

d. where the retoil sole price declored on pockoges of ony specified
goods is oltered lo increose the reloil sole price ot ony stoge before'
Juring, or ofler the supply. such ollered reloil sole price sholl be

deemed lo be the reloil sole Price;
e. where different retoil sole prices ore declored on different pockoges

for lhe sole of ony specified goods obove in pockoged form in
differenloreos,eochsuchreloilsolepriceshollbelheretoilsoleprice
for the purposes of voluotion of ihe specified goods inlended to be
sold in Jhe oreo to which lhe reloil sole price reloles'"'

3. ln lhe soid rules, in rule 86B, in lhe first proviso. ofler clouse (e), the following clouse

sholl be inserted. nomely: -
,,(f) lhe regislered person other lhon o monufocturer sholl be exempted from the

provisions of lhis rule only in respecl of goods specified under rule 31D, on which

lhe lox hos been poid by the supplier on lhe bosis of reloil sole price:"'

By order ol lhe Government of UI ol Jqmmu ond Ko3hmlr'

sd/-
(Shollendro Kumor),lAS

Finonciol Commissioner,
(Additionol Chief Secretory)

No. FD-ST/139/2025{7 doied: 07' 04'2026

Copy to lhei
i. setretory, csr councit, New Dethi (tn reference to cBlc Notificolion No,20/2025-cT, Dlt 3l .12.2025)

2. All finonciol Commissioners.
3. Principol Secretory lo Hon'ble Li. Governor.
4 .All Principol secretories/commissioner/secretories to Government'
5. Joint secretory, J&K, MHA, GOl, New Delhi.
6. Divisionol Commissioner, Jommu/Koshmir.
7. Commissioner, Stole Toxes Deportmonl, J&K. Jommu/Srinogor.
8. Excise commissioner, J&K, Jommu/Koshmir.
9. Addiiionol commissioner slol€ Toxes (Adminislrolion & Enforcemsnl) Jommu/Koshmir.
lo. Privole Secrelory lo lhe Adminislrotive Secrelory, Finonce Deporlmenl
I l. lnchorge Website, Finonce Deporlmenl.

(Mohom Amln)J
vernment.
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